
FORM A
PUBLtcANNoUNcEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (lnsolvency Resolution process

forCorporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF M/s. GHO AGRO PRTVATE LtM|TED-

ClNr U15549TN2016pTC112099

RELEVANT PARTICULARS

7. Name of Corporate Debtor M/s, GHO AGRO PRIVATE LIMITED
2. Date of incorporation of

corporate Debtor
22-Oa-20t6

3. Authority under which
Corporate Debtor is

incorporated / registered
The Companies Act, 2013

4. Corporate ldentity No. /
Limited Liability ldentification
No. ofCorporate Debtor

u15549TN2016PTC112099

5. Address of the registered
office and principal office (if
any) of Corporate Debtor

New No.10, Old 122, Second Floor P S Sivasamv Salai, St. Ebbas
Avenue, Mylapore, Chennai-600004

6. Insolvency commencement
date in respect of Corporate
Debtor

07-17-2027

7. Estimated date of ciosure of
Insolvency Resolution Process

30-04-2022

8. Name and registGtion number
of the insolvency professional

acting as Interim Resolution
Professional

I K Sivaramakrishnan
I B BllrPA-001/l P- P00045/2077 -Ia/1011,9

9. Address and e-mail of the
Interim Resolution
Professional, as registered
with the Board

&ELe$i"Rajparjs TrimeniTowers" First Floor, 147, G N Chetty
Road, Chennai - 600017, lndia
Mail lD: Lks@rvkassociates.com

10. Address and e-mail to be used
for correspondence with the
lnterim Resolution
Professionai

Addesli"Rajparis TrimeniTowers" First Floor,147, G N Chetty
Road, Chennai- 600017. lndia
Mail lDr phoaqro.cirp(arvkassociates.com

1.1. last date for submission of
claims

15-71-2027

72. Classes of creditors, if an,
under clause (b) ofsub-section
(64) ofsection 21, ascertained
by the Interim Resolution
Professional

Not Applicable

Names of Insolvency
Professionals identified to act
as Authorjsed Representative
of creditors in a class (Three
names for each class)

Not Applicable

\x



14. I {a) Relevant Forms and web link: https://ibbi,Eov.inlhome/downloads
(b) Details of authorized I NotApplicable

representatives are
available at:

Notice is hereby given that the National Company Law Tribunal, Chennai Bench has ordered the
commencement of a Corporate Insolvency Resolution Process of the M/s. GHO AGRO PRIVATE

LIMITED (ClN: U 15549TN2 016PTC112099) on 01n November, 2021.

The creditors of M/s. 6HO AGRO PRIVATE LIMITED (ClN: U15549TN2016PTC112099) are hereby called
upon to submit their claims with proof on or before 15'h November, 2021 to the Interim Resolution
Professional at the address mentioned against entry No. 10.

The financial creditors shallsubmit their claims with proof by electronic means only. Allother creditors
may submit the claims with proof in person, by post or by electronic means.

a financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorized representative from among the three insolvency professionals listed against entry No-13

to act as authori2ed representative ofthe class in Form CA.

Submission of fa lse or misleadinB proofs of claim shall attract penalties.

Date:02.11.2021 nan

sstonal

rBBr/rPA,001/rP-P0004 011 1.8/1OLt 9

(q\

Iz


